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qUelltly, certala Slodhl Icholan IUd 
eduQtlooiltl lacludiol the llaociItioul or 
heads of the rccoaolacd Siodhi Secoudary 
Schools represeoted to this Mioistry urliul 
that 'he Arabic script and oot the Deva· 
oaprl 8cript abould be used iu schools for 
educatiooal purposes. 

2. The matter was therefore re-examloed 
and. taldol into consideration the provislonl 
of Art. 29(1) of the Coostitution, a reviaed 
circular was issued to all State Governmeots 
in 1951 intimatinl that it I\ould be desirable 
to allow the DIe of both Urdu (Arabic) 
lod Devanalari script for the Sindhi 
laoluqe leavinll it to the studeots to choose 
either, subject to the condition thlt 8rranlle· 
ments will be made for teachiul in that 
script provided the requisite number of 
Itudeuts as euvisaged lu the Resolutiou of 
the Central Advisory Board of EduQtiou 
passed in 1949, 1.11. at lealt 40 students iu 
the achools or 10 iu each cl8ss desire to 
study throullh that script. It is, therefore 
left to the Sindhi students to decide iu which 
script he would like to study his lauluap. 
Receutly this Miuistry consul led Miuistry of 
Law with reprd to the writinl of university 
level books iu Siudhi lanllu8le. The Ministry 
of Law drew attentioo of tbis Mioiltry to 
the provisions of Article 2,(1) of the Cousti. 
tution andbeld that there would be uo 
lepl objectioo to certaio selected works 
beiDI produced iu Siudhi lauluape iu 
Devauapri script as they fell that every 
author hll I riabt to publish his book io 
ILY acrlpt he likes. 

PrlutlDI Dr OeaDmlalliDali Da Curreac, 
. DDtel la SIDdbl LUIUIC 

S349. SHRI V. NARASIMHA RAO: 
Will tbe Miuister of fiNANCE be plRlCd 
to ltate : 

(a) whether repreaeutatiool have been 
naived from some Siudbi orpoilaliool ur.· 
inl up:>u Goveroment to priot denomioatlous 
oa CUlrency Dotes lu Siadbi 11I11III1., ; Iud 

(b) if so, the resctiDa of Goverument 
tbereto ? 

THE MINISTER Of STATE IN THE 
MINISTRY Of fiNANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) Yes, Sir. 

(b) The value reoderiolll In Siodhi ha .. 
not been iocluded io the currency and bank 
flot;; SO f.r· bcca.., of tbe .bleD9D oh 

fair measure of .. rcement lmoDi the Slndhi 
speakiol populatioo reBlrdinll the acriplto 
he adopted. The matter ii, however, uoder 
the coosideratioo of the Goveromllllt. 

Accalllulated PrDyldeat FUDd Olel I. 
Patlstu . 

5350. SHRIMATI JYOTSNA CHANDA: 
Will the Mioister of FINANCE be pleased 
to 8tate : . 

(.) whetber Government are aware of the 
distress of the Indiao NatioDal. aod P.kis-
tao minorities serviol in Pakiltan wbOle 
Provideot fuod accumulatioos .. ere frozeD 
io that couotry even after the·terminatioo of 
tbeir Bervices after 1st July, 19" ; 

(b) if 80, what steps are proposed to be 
taken to eOlure paymeDt of their duetl a. 
most of them either returned to lodla 
or came II displaced perlons after I!IS!I; 
and 

Cc) 10 view of the Pakiltao Government'l 
rerusal to do aoythinB in this mltter, 
whether Goveromeot propose to tlke 
effective counter measures with a view to 
eOBuriol early release of the accumulated 
Provident Fuod dues? 

THE MINISTER OF FINANCE (SHRI 
Y. B. CHAVAN) : Ca) Yes, Sir. 

(b) lod (c). The questioo of Bettlement 
of provident fund claims hal bee 0 tbe 
subject matter of proloDsed discussioos with 
tbe Government of Pakistao but no solutloo 
baa yet been reached. However, Govero. 
meut are coostaotly uplorloB the possibility 
or arriviDi at some feasible solution. 

Replace_eat of Sales "l'n b, Ezel .. 
Olt, 

.53SI. SHRf LOBO PRABHU: WUI 
the Mloisler of fiNANCE be pleuecl to 
Itate : 

(a) bow Goveroment cooslder It 'air to 
Statca, which will lose their preaeot shares 
la Excise, wben ltatlltical calculatioOl are 
Dot made 00 the preaeot JUII of .. Ie com-
modities lubject to Ellciae ; 

(b) sioc:e salel must take phlce at the 
factory ellCCpt of supplies to their own 
..eocies, whether .. Ies till will oow accrue 
to maoufaclurta. Stltel, with loll to otber 
States, whlcb are recelvinl tbm lbare DOW 
PIlIly on popQlldOQ ball; 
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Ie) tho rouab calculations on tbi. baals 
and wbether tbey have been brou,ht to 
tile notice of Ibe States whicb ",,111 be 
losing, if not, the reBlODI therefor: and 

(d) whether the consuming States add 
further Sales Tu and If fO, whether II 
wll1 nOI Increase the price particularly of 
cloth? 

mE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHAR AN SHUKLA): (a) to (c). The 
proceeds of additional duties of excisc In 
lieu of sales tu levied on textiles (other 
than silk rabrlc:s), lugar aDd tobacco arc 
distributed am.,ngat State. on the baals of 
the reC<'mmeodatloos of tbe Plnance 
Commipion from time to time, Tho Fifth 
FiDaDce Commillioo recommended as 
uDder: -

"ConsiderlnB all the circum.taoces we 
have come to the conclusion that the uc:c" of proceeda of additiooal excise 
dutiet over the luaraDtced amounts 
should be diltributcd partly on the baail 
of salCi IU collectioDS (cllCludinB inter-
State 'lles tax) durin, the yeara 1965·66 
to 1967·68, and partly on the buia of 
population. We have accordingly 
_rked out the parcentap ,hares of 
States (otber than Jammu and Ka.hmir 
aDd Na .. laDd) on this basi. with equal 
wel,htBle to .Ies tall collection. and 
population. " 
These recomlllClldations of the Firth 

FInance Commillion, which were accepted 
by Government, were Biven effect to tbroulh 
the Addltiooal Duties of ExcIse (Gooda or 
Special Importance) Amendment Act, 1970 
(Act No.3 of 1970) enacted by Parliament. 
The State Governments arc aware of this 
position. 

(d) Does not arise in vicw of Ibe fact 
tbat no sales tax is levied by tbe State 
OovenUllents on the above commodities. 

PartIcipation CerUleat. of F_II. 
Balik. 

5352. SHRI VIRENDRAKUMAR 
SHAH : Will tbe MiIIieter of FINANCB be 
pleased to state : 

(a) whether lOIIle commen:ial baoka, 
.. peciaU, fORIBn blnka, blve been laialDa 
,l19rt-term funds ff9111 th, pllbl~, ~ludiDJ 

public aeetor institutions, like Life Insurance 
Corporation and Unit Trusl of India, '" 
iHuUt, 'partlcipatioa oertificatea' : 

(b) wbether It is a flct that t"ouBb 
technically different from a deposit, the 
Imount l'IIised throl1lb the IssUlnce or 
partiCipation certificates Is a Ihort-term 
dcpolit for aU practical purpolCl : 

(c) whether tbroulb tbe mech.nie~ of 
'participation eertltleates', the provilions of 
liquidity requIrements and intere.t rate 
ceiling can be avoIded : and 

(d) wbether it is a fact that the Reserve 
Bank hy permlttinl banks to raIse funds 
(and to lend) through participation certifica-
tes has blunted the elrccts of its own credIt 
policy? 

THE MINISTER OP FINANCE (SHRI 
Y_ B. CHAVAN) : (a> The Reserve Bank 
of IndIa has introduced a scheme nnder 
which hanks (both Indian and foreign) and 
financial Institutions like Life Insurance 
Corporation, Unit Trust of India or other 
financial institutions incorporated in India 
can issue participation certificates to 
rtpresent inter-Institutional transactions. 

(b) Since the participation certificatea 
are iesutc:\ only to the finaneial institutiona, 
the fund. that become avallablt to 
blnta tbrouab the illue of luch certi6c:a-
tes reprlllnt Inter-institutional transactionl 
and are aDl\o8DUI to the fwdt tbal 
become aVlllable throuah the DIODe)' 
markel. 

(c) Both the statutory as wcll as Ihe 
net liquidity requirements of baoks Ire 
related to the aarelate demand aod time 
liabilities. The Issue of Partitiplltlon 
Certl6cates is not reflected in tbe lIabRitiea 
and hence the liquIdity requirements are 
not applicable to luch funds. Similarly u 
the llmounts railed throuah t~ eerdllc:ates 
are not in the nature of depoalt., tba 
Reaorve Bank', dlrectiw In nllpICt of ra ... 
of Interest on d~11I Is not applicable to 
tboac fllnd •• 

(d) By permitdnl banks to l'IIise funds 
throulh Participation Certlfleat., tbe 
Reserve Baak hu reduoed bank'. __ 
to refioaoee from Itlelf ~ binD caD 
obtaiD thlli&" credil requlrementa to a certain 
extent from financial Institutions and need 
f~rt to the l\~v~ Bank ODIy wbm JIIf" 




